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12.00 Noon

SHRI MANOHAR PARRIKAR: We have already decided that whatever...
(Interruptions)... We are setting up a Memorial, for which foundation will be laid on
the 27th. We are going ahead with the programme on the land which is already in
our possession. ...(Interruptions)... Design has been finalised and we are not waiting

for the additional land. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have to only give an assurance. Sit down.
...(Interruptions)... He has already explained. ...(Interruptions)... Mr. D. Raja, you
start. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, Amma has declared Dr. Kalam's
birthday as the 'Youth Inspiration Day'. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... You are
not the Minister. Mr. Raja, please start. ...(Interruptions)...

SHRI D. RAJA: Sir, you should protect us. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Repeat the notice tomorrow. ...(Interruptions)...

ORAL ANSWERS TO THE QUESTIONS
MR. CHAIRMAN in the Chair.
Annual special grant to Tamil Nadu
*16. SHRI T. RATHINAVEL: Will the Minister of FINANCE be pleased to state:

(a) whether State Government of Tamil Nadu has made a demand to enhance
the annual special grant to Tamil Nadu to ¥ 2,000 crores in each of the remaining

four years of the 14th Finance Commission award period upto 2019-20;
(b) if so, the steps taken by Government in this regard;

(c) whether State Government has communicated that it has a ready shelf of large
projects that could be funded out of this special allocation including comprehensive
special package for diversification of fisheries, desalination projects and several

infrastructure projects under vision Tamil Nadu 2023; and
(d) if so, steps taken by Government thereon?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (d) A Statement
is laid on the Table of the House.
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Statement

(a) Yes, Sir. The Chief Minister of Tamil Nadu has requested that the annual
special grant to the State of Tamil Nadu may be enhanced to Rs. 2,000 crore in

each of the remaining four years of the Fourteenth Finance Commission (FFC).

(b) to (d) The FFC transfers to the State of Tamil Nadu is estimated to increase
by 122% and the State is set to receive I 1,79,273 crore (including ¥ 1,59,450
crore on account of share in Union Taxes) during 2015-20 as against I 80,944 crore
(including ¥ 70,825 crore on account of share in Union Taxes), it had received
during award period of 13th FC. Accordingly, on an average, the State of Tamil
Nadu is estimated to receive I 35,855 crore annually during 2015-20 towards award
of 14th FC as against ¥ 16,189 crore, it had received annually during 2010-15.
Besides, there are other channels of transfers such as Central Assistance to State Plan
(CASP), Centrally Sponsored Schemes (CSS) and Central Sector Schemes through
which Central Assistance to the State is provided. Thus, there are sufficient funds
available with the State specially in the form of untied fund (devolution of Union
Taxes) being received by it due to biggest ever increase in States share in shareable
pool of Union Taxes from 32% to 42%. This in turn would allow the State to have
greater autonomy in designing and financing the schemes (including shelf of projects
of Fisheries, Desalination etc., mentioned the memorandum received from Tamil Nadu)
as per their contextual needs and requirements. Hence, the State can prioritize its

requirement within the additional fiscal space available to it.

MR. CHAIRMAN: Please sit down. Question Hour. Question No. 16.
...(Interruptions)... Question No. 16. ...(Interruptions)... Is the questioner in the

House? Yes. Let it be answered.

SHRI T. RATHINAVEL: Sir, in his reply, the hon. Finance Minister has accepted
that the Tamil Nadu Government has requested that the annual special grant to the
State of Tamil Nadu may be enhanced to I 2,000 crore in each of the remaining
four years of the Fourteenth Finance Commission but the hon. Minister has not said
anything whether the Government has accepted the demand of our hon. Chief Minister,
Dr. Puratchi Thalaivi Amma. So, I would like to know from the hon. Minister the

views of the Government in this regard.

SHRI ARUN JAITLEY: Sir, in reply to parts (b) to (d) of the question, I have
given the details of the funds which are being made available to the State of Tamil
Nadu during the period of the Fourteenth Finance Commission, and, therefore, under
various heads, the details of the funds, which have been made available to the State,

have been clarified. Now, those funds provide a reasonable amount of fiscal space to
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the States to spend the amount for the particular projects that the State has. Now,
after the allocation of funds by the Finance Commission, there are no loose, untied
funds which are with the Centre, which can be allotted over and above that, and,
therefore, within the space, which is now available to the States, the States will

have to provide for various expenditures that they want.

SHRI T. RATHINAVEL: Sir, the State of Tamil Nadu was singled out for the
sharpest reduction in its share in the divisible pool of taxes. As against 4.969 per
cent share in the divisible pool of central taxes recommended by Thirteenth Finance
Commission, Tamil Nadu's share had come down to 4.023 per cent in the latest
Fourteenth Finance Commission’s recommendations. The unbalanced formula adopted
by the Fourteenth Finance Commission has treated Tamil Nadu most adversely. The
reduction in the interse share of Tamil Nadu of 19.14 per cent represents the biggest
loss in share amongst all States. Tamil Nadu has been doubly penalised for its prudent

fiscal management as it has not received revenue deficit grants.
MR. CHAIRMAN: Question please.

SHRI T. RATHINAVEL: Therefore, I would like to know from the hon. Minister
whether the Government is considering to suitably compensate the State Government
of Tamil Nadu, as demanded by our hon. Chief Minister, Dr. Puratchi Thalaivi

Amma, in her representation...
MR. CHAIRMAN: It is a question, not a statement.
SHRI T. RATHINAVEL: ...to our hon. Prime Minister on 14.6.2016.

SHRI ARUN JAITLEY: Sir, each Finance Commission evolves its own criteria
after hearing the views of various State Governments, the Central Government, and
also after taking various factors into consideration. The Thirteenth Finance Commission
had followed particular criteria where there were five or six relevant factors. Now,
the Fourteenth Finance Commission, as against the fiscal capacity distance, has given
greater importance to the income distance. So, it is a slightly different criterion on

the basis of which these kinds of changes have occurred.

But if my learned friend goes into these details, he will find that in absolute
terms, the net amount — which has been allotted to the State of Tamil Nadu for
the period starting from 2015 to 2020, which is the period of the Fourteenth Finance
Commission — itself has increased by 122 per cent. So, there is a significant increase
which has taken place, though he is absolutely correct that in terms of percentage

of allocation, there is a slight decline.
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SHRI RIPUN BORA: Sir, I want to say to the hon. Finance Minister that on
the plea of recommendation of the Fourteenth Finance Commission, the Centre has
discontinued the 'special category' status to the State of Assam and other NE States,
and, at the same time, the 90:10 funding pattern to Assam and other NE States.
There has been very widespread resentment and protest all over the North-Eastern
Region. Recently, hon. Prime Minister visited Meghalaya. And he declared in front
of all the Chief Ministers of the North-Eastern States that the 'Special Category
States' status would be restored and the 90:10 fund system would also be restored.
Now, I want to know from the hon. Minister what is the status of the commitment

of the hon. Prime Minister.

MR. CHAIRMAN: This is a question on Tamil Nadu. Would you wish to react
to it?

SHRI ARUN JAITLEY: I will only tell the hon. Member that there is a particular
change of methodology and also the mode of assisting the States. Now, there is a
categorization of the hill States, the North-East States, for which special treatment
has been given by the 14th Finance Commission. In addition, the States have been
given a much higher allocation; instead of 32 per cent, it becomes 42 per cent.
So, the net available to almost every State is much higher under the 14th Finance
Commission than it was earlier. If you take what has been reduced and then take
the net total along with what has been added, the net that every State gets under
the 14th Finance Commission is much, much higher than what it was getting under

the 13th Finance Commission.
SHRI RIPUN BORA: Sir, I come from North-East and ...(Interruptions)...

MR. CHAIRMAN: No, no; please. This is not a discussion. Now, Shri Naresh
Agrawal.

st TR IATA: HEAT fA<T HA SN, MU I§ Wede & o P wred HHIvH
q A1 B B IR A el 941 e, Siefe st 4 gad Aave fean gt 7 +f 5w
R Aave fear f gadl &9 1 e g1 URfioR I8 & & wreaw fafer = §

ST 8, 58 WRAR A IH! (A7 A1 8, IUD 918 BIgd HHIYA a0 Bl 3l
st QuIfy: sy ¥ f$9e oY @ B

3t SR SprETe: § in general &E IET B

MR. CHAIRMAN: The question is on Tamil Nadu.

#t R SnrETel: § SR 1 ISl in general IB @1 g ISl @1 fSHTE & A8
BIgd HHIYHE F AMe R I8 I7 BT © b I5a) B fhaar v e arfey
3R R fH¥ft 5T B W HeTR) BT GIffd HRAT 81, O SUD o7 R A6 872
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st 3UT Seell: IRIU, BIET HHIYE 8 A9 & IieX Ol B, B 9T Bl
gATE BT 2 3R Il B I AMH & B, SHP AR TR B 3797 wrscian
T PR T 21 S, 14th BIg-T HHITH 7 99 T fhar, a1 S9H I8 o1 6 &= I
Bl TG fha-l 8, RIfp ST & IR TR A TABIH & I § Tb 1T
BT ®, S9®T HiMiferds TRAT fhaer 8, S9® 3f€X demographic change, SRR H
gRad+ o mar g, S9® IIIRE income distance fhasT &, 9 I & HeH
# income inequality THd THR &1 Bl 39 IR U AT HIZSIRAT MAT 6 9 50
H BRI HaR fhdaT 8, SN Ul 13th BIs=d HHIE H T8l 27l S/ 397 I IR
TSSIRATST I91Y 3R $9¢ IMIR TR I/ I8 T Y foran & 8 g &1 fhaen
BRIl dll%k:l ﬁ’sﬁf SRGIRED Eb_g IR oY @ SIETSESS] 2\1, S ﬁ’g’ﬂ Ea sponsored
schemes ¥, S9& Y H S=BH Udh Rb¥syH Tl Fg WRGR 7 I 9 fhar b
PR S g 1A B BT T, S FadEIa A I8 Bl A1 b by @
Tt 2, R der 4 B} U BT, B R U §, R 60 B g e
3R 40 HIET IS AN B I8 AH H PO g Ul &, S had <Al H
el SMYIM| 3R B9 37 AIDH! CIcd IR of d $V Wi & d8d AR HH gall,
U ¥ B3N, AET BH U, olfb 32 DI 42 HRAT AR AT MR TR SITaT TaTl,
S T dfemrg & |efl 3 qer 6 SHel IRACS $9 g, olfdb absolute term H
ITh! SyTa] Aar U &1 S GiRBR g3, SH RISl BT R ol AN I o, Al
FT 2014-15 H 1397 BISE AR—N AN AT, G 2015-16 H S@ 14a IS BHILA
3 T, A S gt & g H IS BT S A1EE T, 98 1,88,000 BRIS b BN
arfaReaT ol gafery Gt fiemax ol &1 3ifre e Ty o0 U7 &g aahdT ®
b 39 BT & UTHIA H IAD! Thell® gs, dl A1 IR & IR $& e 9
U, RHH I R S fIRed Ieradr &)= &1 v fhar T

SHRI T. K. S. ELANGOVAN: Sir, I wish to know from the hon. Minister of
Finance whether the States’ share, which, I think, is 42 per cent today, will be
increased to 50 per cent as recommended by the Fourteenth Finance Commission.
Today, the major share of revenue comes from service tax which is neither in the
State List nor in the Union List nor in the Concurrent List. It is taken away by
the Centre because the Constitution says that anything which is left out in these
three Lists shall go to the States. So, I want to know whether the Centre has any

intention to increase the share to 50 per cent.

SHRI ARUN JAITLEY: Sir, as far as the Fourteenth Finance Commission is
concerned, till the year 2020, it will be 42 per cent. The Centre also needs funding,
because a large part of what the Centre gets goes to the States. Besides this 42 per
cent for the Centrally-Sponsored Schemes, out of the Centre’s share of 58 per cent,

a lot of assistance goes to the States. Some of the States, which don’t have adequate
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resources, get the money. But as far as service tax is concerned, the States don’t get
a share. The sooner you pass the GST the better it is for the States except through

devolution. Because the States will then start getting the service tax.
*17. [The questioner (SHRI T. K. RANGARAJAN) was absent]
Discontinuation of resettlement courses for jawans

*17. SHRI T. K. RANGARAJAN: Will the Minister of DEFENCE be pleased
to state:

(a) whether Government has withdrawn resettlement courses, used to equip

Jawans for a civilian job; and
(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
A Statement is laid on the Table of the House.

Statement

(a) and (b) No, Sir. The Resettlement training courses for Jawans were temporarily
put on hold to align the courses to the new norms of the Government on skill

development. It has already been decided to recommence the Resettlement courses.
MR. CHAIRMAN: The questioner is absent. Let the answer be given.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, it seems the Defence
Minister is very generous. His name itself is “Manohar” one who can win hearts.
The initiative of the Congress-led UPA for One Rank, One Pension is coming to

be a reality. ...(Interruptions)...
MR. CHAIRMAN: What is the question?
SHRI ANANDA BHASKAR RAPOLU: I am coming to that.
MR. CHAIRMAN: No, no. Do come to the question.

SHRI ANANDA BHASKAR RAPOLU: Since it is the issue of resettlement of
jawans, I am drawing the attention of the Defence Minister towards the destitute
jawans who are not getting a proper pension - either old age monthly pension or
medical pension. Are you going to look into this and do justice to those who are
waiting for this through the Kendriya Sainik Board or other measures?

SHRI MANOHAR PARRIKAR: Sir, first, [ would like to correct the interpretation
of my name. It is “manoharan,” not heart. His question does not relate to resettlement.

But I would look into whatever difficulty he can bring to my notice.



